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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 535/2024
IN THE MATTER OF:-
CORRUPTION REMOVAL SOCIETY (RTD.) . APPLICANT
VERSUS
DEPARTMENT OF FOREST & WILDLIFE
...... RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT 1 & 2,

DEPARTMENT OF FOREST AND WILDLIFE, GOVT. OF NCT OF

DELHI.
[, Vipul Pandey, S/o Gajadhar Pandey aged about 36 years presently posted
as Deputy Conservator of Forest(South), having its office at Asola Bhatti
Wildlife Sanctuary, New Delhi, is duly authorized in my official capacity
on the basis of the record maintained by the department to file the present
status report.
1. It is most respectfully submitted that the present matter is pending
adjudication betore this Hon’ble Tribunal.
2. It is further submitted that pursuant to the directions issued by this
Hon’ble Tribunal in the O.A. 58/2013 in the matter of Sonya Ghosh
vs Govt. of NCT of Delhi, the entire Southern Ridge was

demarcated. The report of demarcation was submitted before this
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Hon’ble Tribunal by the Divisional Commissioner through an
affidavit dated 05.04.2019.

. That as per the above affidavit, the subject land is admeasuring 19
bighas is a Forest land and out of this 19 bighas, 5 Bigha and 11
biswa is under encroachment by the way of unauthorized colony. The
relevant part of the affidavit is annexed as Annexure- 1.

. That as per the Report of the Joint Committee dated 27.08.2024 in
the present matter, the following has been submitted before this
Hon’ble Tribunal:

“3.Though the area of the khasra is mentioned as 19 bighas in
the revenue portal and in the notification, the area appeared to be
very small in comparison during the visit. This was confirmed
through measurement of the geo-referenced khasra map, whose
readings are placed under for records: .....

4.The area is measured to be 1.549 hectares, or 6.12 bighas (1

hectare = 3.954bighas). Thus, only 32.2% of the 19 bighas of
khasra number 209 were found at the location.”
. That it is submitted that the area mentioned in th¢ report is nothing
but a mathematical error as 1 hectare is shown 3.954 bighas whereas
in the state of Delhi 1 hectare = 2.47 acre, and | acre = 4 bighas 16
biswa, on calculating 1.59*2.47*4bigha 16 biswa = 18 bigha 7 biswa

approx.
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6. That further due to mis-match in the figures of the area of encroached
and un-encroached potion of khasra no. 209 of village Saidulajaib, a
letter dated 26.09.2024 has been written to District Magistrate
(South) to carry out a joint/ground demarcation in the presence of
Forest and Revenue officials of the subject area khasra no. 209 of
village Saidulajaib in order to duly ascertain the exact extent of the
Forest Land so that correct figures can be placed before this Hon’ble
Tribunal for proper adjudication of the present application. The Copy
of letter dated 26.09.2024 is annexed as Annexure-2.

7. Further in respect of encroachment in khasra no. 209 of village
Saidulajab as per above mentioned affidavit of Divisional
Commissioner dated 05.04.2019, the deponent has.requested District
Magistrate (South) to fix encroachment removal drive through
District Task Force. The copy of the request letters dated 02.09.2024
and 18.10.2024 is annexed as Annexure-3.

8. That it is further submitted that vide letter dated 10.12.2024 District
Task Force has approved encroachment removal from the khasra no
209 of village Saidulajaib. It is pertinent to mention that another
letter dated 08.01.2025 addressed to Deputy Commissioner of Police
(South) is also issued in order to get the adequate Police Force for
executing the encroachment removal plan which has been approved

by the District Task Force subject to the availability of funds. The
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Copy of the letters dated 10.2.2024 and 08.01.2025 is annexed as

Annexure- 4 (colly).

. Itis submitted that the answering respondent has dutifully proceeded
and take all the necessary steps in accordance with law. Further the
undersigned is ready to abide by the direction/order if any passed by

this Hon'ble Tribunal.

ANSWERI PONDENTS 1 & 2

e 2

Verified at New Delhi on this  day of " 2025 that the contents

VERIFICATION:

of the above report are true and correct to the best of my knowledge
and belief and as per the records maintained by the office of the
Answering Respondent. No part of it is false and nothing material

has been concealed therefrom.

ANSWERIN ESPONDENTS 1 & 2



.

AR e v I i ' i

PRINCIEAL. BENCH, MEW DELET
AP@LIC&EIQN HO. 60 OF 2013

| IN THE MATTER oF-

SONTA GHOSH
VERSUS

GQVI. OF NCT OF DELHI & ORS.

ay

EEPORE THE.RﬁEIGNEK GREEH'TRIBUNAL

~BAPPLLCANT

-<-RESEOQNDENTS

NEXT DATE OF HEARING: 05.04.2016

[PRRRICOIR OF DOCONENTE

FQAGES

il [AEPIEARLT TTTTEE
COMMIESTONER cum
SECRETAXY  ,REVENUE
GNETD

PRINCIPAL

T PEVIBIGHAL |

DEPARTMENT,

Ita & ~

RLad

REPORT GN DEMARCETION

2¢ |ANNERORE 1 - CETAILED JOTNT STaTHS|

Il -
1556

HITH COMSCLIDATED MaD

3. |ANNEXURE 2~ CobY oF 19 mEPS Anoms

Ty -
a{:‘w

4. | AMNEXORE 3- TIST OF ALLOTHEN.S

PN Y
I

5. | ENEHURE 40 COBY OF ORDER TATED
{29.03.201% : — i

T4y

H. |ANWEXURE B-5- LIST OF COURT CASES

™

I8 ~ 7

| ANNEXURE  Re6- 1187 OF MiN VHASEA

ISY - 1%

Ll Sl

B )




187

™

4

TTHMEERS  WHERE  TATTIHA SROCEEDINGS

ENITIATED IN THE COURT OF RA/SOM

ANNEXORE  B-7-  LIST OF  KHASRA
WNUMBERS OF FRIVATE AREA NDTIFIED AS

FORBST LAND

1574 -
177

IENERURE  R-B—  LIST OF
NIMBERS NOTIFIED
LREA  AVAILABLE

I¥ EXCESS THAW
- IN THE - REVENUE

KHASEA |

T84
TSEY

I0.

BHNERURE K-8 -~ VILLAGE WISE DETATL

1V RE —IvEH -

EL,

AENORE  R-10-B-26- VILLAGE WISE

LEST OF ERCROACHMENTS 1

198 ~
[CT4

¥,

ANHEKIRE E-27-  LIST OF VILLAGES

FROM WHERE ENGEOACHMEST 1§ REMOVED

165 ~
fgel

TROOF OF SERVICE

JE6LE

BRIE:
PLECF:

THROUE

NEW DELHL

RESPONDENT

SANJAY DEWAN

ADVOCATE

CEAMBER ¥ND. 167, LAWYERS BLOCK-ITY
DELET HIGH COURT

Mok 9811036782

. sdadvocatalrediffmalil . com




i
. 1 - o ‘
| :
. : i
i j ) ‘
i . = i
i :
i
£ E]
. ) L i
.. N ;
= . | ;
. "
L 1 !
N . . i ) ) :
P ;o T R DO D3R e i - !
| ¥ Wi PR : { . ’i
. 2 i ;
o o
.y gt oy wlis h
i 1
gy ' ’
N ! )
i
| N a
- e - - .i
Y ul
. - e ’ v !
1. . '
i
. . :
P r > ) )
& |
: ; - : - )
. T i * - 1



189

ok AT —-—— - Sl e - q:ﬂ* - ‘

i Mg é

i | ‘
BEFORE THE HONORABLE NATIOMAL GREEN TRIBUNAL N

PRINCIPAL BERCH; NEW DELHI

ORIGINAL APPLICATION NG-58 of 2013

- INTHE MATTER OF i

Saonya Ghosh o S ...Applicant ,

Versus

‘ . {Governmerit.of NCT oFBelbi and Otheis

~Respondent - il

1, Rajee Venie, Aged about 52, years being the Divisioral Commissioner cam

 Princiga Secretary, Reventse Dapartment, GNET of Deifi, do hereby solemuly a

i derlate g5 dnder: '

L. That, this Hon'ble Tribunal was pleasad 1o issue-directions vide order -
| dafed 11-03-2019 tirecting therein fhat "evere department shal
Tie & comglde deil vy regard to. the khaste rumber: the total

"« @en and the date wien such altimerts were made. It shal sl

show as & whethier proper approval, i acordsnice Jéﬂj. for

' aiotments of farest land fad becsr olitaiied o rot. For the aforesaid
exETEe. e ameagam G oppoTUnty &) rEVERLE dabarkment to
Mrecwmrnaﬂs G alf the villages, fFreqmrm’, separately. 7?:5}
Shoult st oive . '

' = maafe B HHAE A case of Bilwe PrEpRre & somplele and proper ;-
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i
a
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ag before Bie next date, would entai the officials of the revenue

depertiment: with coertive: orders, which waeld. Include cost efc. the

- map, as wel a5 olfier bl on dp afich Swt-of Privicial Secretary,

cparimient iy be Hled bofore Hree cays of the nest dae

'.' ,
X,

That irt complianie ¥ the directions of this Horble Trbuna! 3 detajied
Jolit states report ars demareation aind handing aver of Forest Land as
on 25-03-7018 signied by the Peputy tonsesvator of Forest (South)

and Distit’ Magistate’ (Soitky &5 anneved ond marked s

L ANNEXURE- 1.

- Bnd- subGenuently with the help of TSM

surveyor prepared the T5M survey maps for 19 villages viz. Aya
- Naggr, Chatiarpuy, Neb. Sarai, Sshaorpur, Rajpur khurd, Devli,

Asols, Bhati, Mﬁiﬁaﬁgaﬁmf Safﬁuiaj, szlthaﬁ', .Qaunapur, Dera

Mandi, Tughala]iéb&é;‘ﬁﬂl*f?éiﬁﬁd Ptjr;'ﬂajﬂkﬁ, Hangpuri, Ghitorn

and Mahipalpur,. Buly slgned Maps by i:he woncerned revenue offidals

have: been Handeti:over to: Forest Department. Coples of the said 19

maps alonit wﬁh &' censglidated map. are -mar-ke¢ and annexed as
ANNEXURE-2 (Colly).
That the Revenue Depatiiient whils pre;aaﬁég thie maps have shown

- seporiely I different colws the sxact status of fand. Tre

encroachingt free Forest land has been shf_;'i’rm in green colowr, The

M3
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- with the fllowing terms of rifererios :

1497

dots. ‘The encroachment on the Forest 'iémi hias been shown in brown
celour sirips and - lands: aliotied to the Govi, Depattments have been

-shown:in thespatiem of stas on s green colowr.

; 'mat, the complele hst@i‘aﬂehnerd:s has. been prepared with the

oarg, avea, date of alichment and the

deparhﬂéngiagﬁrw o which the allstment were made. The fist of

 alitments i annexed and marked a&:mmxﬁﬂfs-s. It was found

et these allatenents st 1994 nefification

- havi been made without

- proper-approvaf in-aceoitarce to Lave An iRquiry has been ordered

- L Groumstancss. iy vwdich 'Ehése.,éiieﬁnéﬁts'have been made
- withput hfeining proper appraval in-actordance with law:
Idestisfyirg the pificers/ officials responsible for above lapse;

. Suggesting furtfier course of actidn 16 prevent any stich

. ]@5‘3

iv. Ascertafnmg e preseht setus of use- af theae allotied land

' parcdls and identifying the sg;eps, if any, that may be taken
to mest the f"eﬁ[&a:ii'remént of law post. facto.

Copy of the Order irr this regdrd 15 aL ANNEXURE-4.

Tt {5 further submitsed that in cases of fand where 7atima is not

- avdliable, the concerfied ~SPMs/RAS have aiready initiated the
-progess tocomplets the work.
 Further, the following direstions have-been issued 1o ensure that

such devisdiomsivielations of lav do net fake placs in future:
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L Deputy Commissioners of Revenug Districts shall: ensure
e Kivast riumibers of 2l nofified forest lands are entered
i Reventia recards immediately. .
EL- A mandatory referénie Shﬂﬂ be made to Dy. Conservator of
f@ﬁe-'%t concared Wrth am;ay to Principal C‘hiéf Conservator
-of Forest before fﬁfiﬂﬁ' any proposal of afiotment to
theck that i gmﬁased fand d@as ot fall n natiﬁe‘d forest
aliotment of Gram Sahiha Land unless a certificate tiat iéhe
fand . does not =i n notitled forest area is t&ﬂefved. from
Deputy Commissioners concerneg,
i‘,ri,\ NG mistetion of forest lang Shail'{ be effected. -If any
application s received In this regaré,—, the Dy. Conservator of
Forest shall also be informed with & copy to Principal Chief
Conservitor af Forest, however, the-mytation of forest land
shall not be carried out, if ariy mutation of forest land is
done, Tehsiidar concerned stigh  be persanally held
responsible and -discipliniary action shail be taken against
her/hirh a5 per nies, -

Tha’f,"the affidavit as directed by this Hlm‘hle Tribunal is being

. submitted before this Hon'hle Tribunal for kind consideration and

urdkersignedt asaures thikt. the orders passed by this Honbie

Tribunal siall be complied tmely in future,

11
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;’%‘i"}

. Hiere from.

VERIFICATION:

i, the deporient above-named, do herely solemnly affirm and dedare

 thatt the contents-of the present affidavit are frue and correct to the

bést of my knowdedge and belisf and are basad upen the documents

avafabile in the Department and nething material has been concealed

Verifled at Mew Defhi on this____ ddy of Apri, 2015,
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L

- Lo That, s is In support to affidavit gnd in comipliance of directions

I

‘issued by this Hon'ble Tribunal vide order dated 11-03-2019. The

,foﬂcwiﬁg. 8 subrititted hefafn this Horntie Tribumal,

Status of Demarcation and handing over of Forest Land as on 29-

03-2010:-

SN [Tile

Bigwa)

Remnarks -

B T
| Ridge/Forest fand
in Souttiern Ridge |

71316-18

| demarcated  with |

Total = arem)

TsM

7094102

1available In the Revenue

Arez natified excess than

Rercord ;- -
369-16 Bigha- Biswa
L Tughlakebad:-
29410
" Biswa.
i.  Pul Pebladpur:- 0-
. 05 Biswa.
ii.  Rajokari- 50
Bigha- Biswa.
iv.  Rangpuri:- 1501
Bigha- Biswa.
v, - Mahipaipur:- 55
g {0 Bigha- Biswa.

Bigha-

Tefal  @rea of

Figrest Jand |

honded over fo
the Farest
Cepattmer

6545304

EAS7-18 Bigha — Biswa

arga pot handed over as
epldined below:-

i 189-10  Bigha-
Biswa area under |
stay In Court
Cages.

. B 199513 Bighe- | -

Biswa area under
Taltima |
proceedings in

the Couwtf of i

RAJSDM,

13
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Eryn

. The casss o be
seffed by the
Forest Settlervient |

. Officerf ADM:-

a. 245-04 Bigha —

. Biswa  private

.- arga notified,

b. Arsa aliotted t©
the Govt. Deplsi~
3057-11 Bigha-
Biswa.

THE9-11 | The ISt oF Court cames s

| enclosed &s annexure RE.

oS Tl

1180-01

handing

area
harcded
over e
Forgst |
__ Departent | \
b. Stay prioric | 189-10 -

Area under Min:
khasra nos. where
| Ttting ‘

inftiated T Ut

198533

The list of Min Khasra nos.
i enclosed as annexure
R6.

Officerf ADM:

1 367204

ares

_Forestland,

& The privais

anmieved asannexure R7.

The T of Khasra nos.

areg

the
Ravenue

b The &
riohifigd I

avaﬁabfre T |

The Tist of Khasra 1os. is
endlosed as annsyire RS.

=

| 305704

’The complete st - of

- ™
-~
R
£
s
A
L
E™
=it
- Y
k4
s
o )
&
kS
e

&
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——————r

ives

agencles

HistE a]

gigents o the

fepattinentSfagencies  has
prispared  with  the

detalls of khasra numbers,

gres, date of allotment and

the same Ts annexed and |

marked a5 ANNEXURE-

| Boundary  walt]

i. Baundary
wall
fengths -
11186
Meters.

i Fencing: -

15006
Meters.

The vilage wise tem is

enclosed as annextire R9.

i

No. of pillar fixed

3754

The vilage wise detzils is

enclosed as annexure RS,

| Coprdinates  on
 the Map

| The village wise deils &
- | encised as annexure R9.

g
‘ | encreachmert

Total ares tder

AB684-17

L Village wise list of
encroachments
dre encossd as
annexurs R106 to

- R26

i 2363-07 Bigha-

‘ Biswa
Encroachment
- removed. The
lists of khasra
nes. from which
encroachment
removed are

entiossd as |

- amnexure R27 .
. The lists  of
encroachments
are forwarded to

the Special Task |

Farce (STF) under
Chairmanship  of
Vice-Chaiman

DDA for

15
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N S L LI

ly oY

immediate acion
ard- arrangerhent. |
of fecessary
) Pollee Foree,
W The religicus |
structures  under |

referred o the i
Religious

Commities, Delhi |
for necessary i
adtion. !

That, the Revenue departrent and Forest department have

conduciest jeint 'éuwé&* and $ﬂbs&ﬁmnﬁ-\lw w&ﬁh the help of TSM

sﬁwey‘rof' prepared the TSM surbey maps for 19 villages viz. Asola,

Bhab Chaa:tarpur Aye Nagar, Ma-;dzmgarm Satbarr Szhoorpur,

: Saidma}ab Mgk Saral, Jaunapur, Deva Manﬁii, E}ev i, Rajpur khrud,

Tugba{akab;i, Puf pebled pur, Rajokel; Remgpuri, Ghitordt ard

Mahipatpur. Chiy signed Maps by the eoncemned revemue officals

hawe beer hardedl over to Forest Department. Copes of the said 19

maps aang with & consolidated Tzp are marked. st anmexed as
ANNEXURE-2 {Colly}.

" Thet the Revenie Deparfment while preparing the maps have shown

serarglEly o dfferent colours the ededd status of dand. The
éﬁcmacﬁm_ent free Forest iand has been shown In green colour. The
land whiie ,I!"afr_hfa i5 not availahle is:show;f;l f green colour with blue
dots. Tha-encroachiment on ‘the‘_Farest land has been shown in brown
colour stfips and lands alioted 1 the Gowt, i)epartrmntﬁ have been

shiown i the pattem of stars on the green colour.

- encroachment are }‘

W

&
&
.

B

is
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7 Triat, the mg!em list of allotmertis has been prepared. with the
defalls of khas

8 niumbers, aa, date of afiglment and the

 departmatt/ageticy 1o which the allotent were made. The fist of

allobments 1s annexed and marked as '#N,NEXURE—& It was found

that these aliotments post 1'994. rtfcation ha\f'e been made without

proper amvai m act@rdantsa o Law. Ah inquity has besn ordered

i

with the fatiswmg terms of reference
_ L Clrumstances in wh}_t_h thase aliotments have been made

~without obtgining proper approval in accordance with law;
‘Edentifwng the cﬁrers,f GfﬁCiaIS" responmb!e for above lapse;

" lapse;

. A;sgg:rtatning- the present stafuy of fxsa of these a‘flatted land

parcels and identifyltig the skeps, if any, that may be taken
. meet the requirement of faw post facto,

Copy-of the Order it this rega vel is at ANNEXURE-4,

is further submitier] thet in cases of Eﬁnd where Tafma is not

_avallabiz, the concerned SDMs/BAs have dlready infdated the

process. to tonpiete he work,

Furthes; the foflowing Qirer:tms have been zssued to ensure that

&Lich dewatmnsfw&tat{ans of law do not take piac:e in futura:

i

Deputy Commissioners of Revenue Di‘stri{:{s shall ensure
that khasra fiumbers of all notified forest lands are entered

in Reverug recprds immediately.

Suggesting L‘UI'ﬂ'iEr course of actzm B prevent any such

17
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i

.

# mandatory refererice shall be made to Dy. Conservator of

forest conorrned with & cepy to-Prificipal Chief Conservator

of Forast before forwarding any proposal of allofment o

chmrk that the propesed fand doss not fafl in notiffied forest

lands, Director (Panchayat) shall not-protess any cese of

* sliptment 6F Gram Sabha Land unless & certificate thiat the

land does ngt Fil in notifidd forest area is received from

Deéputy i&mﬁi}sﬁcmm c:eh{:emeﬂ
No utation of forest Jand shall be effected. If any
-aﬁs;‘lfcaﬂo‘ﬁ is recaived in this regard, the Dy, Consarvator of

Forest shell gl b Tnfermed with @ copy to Prindipal Chief

Conservator of Forest, howevar, the mutation: of forest land

w

shatl hot be carried ouf if any mutetion of forest fand is

|
dong, Teheildar concernsq shall be personally held

responisiile and disciplinary action shall be taken  against

hesfhim as per rules.

v | | =3

- DM Bouth)

DCE {South)
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ANNEXURE-1

the
Consolidat
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AN Urgent Hon’ble NGT Matter
o - AINANEXURE 202 | 2]
GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
| TUGHLAKABAD, NEW DELHI- 110044,

F. No. 24/DCE(S)/Land/Saidulajaib/2021-22/ €22 §8—CY Dated: ¢/ / 4 /«é“;

To, '

The District Magistrate {South)

Office of the District Magistrate (South)
M B Road Saket

New Delhi-110068.

Sub: Regarding to fix a schedule for Joint demarcation on khasra no. 209 in village
Saidulajaib.

Sir, .

This is to inform that khasra no. 209 in village Saidulajaib is notified forest land w/s 4 of

IFA, 1927 as per Notification no. F. 10 (42)-1/PA/DCF/93/2012-17(1) dated 24.05.1994 and No.

F.1(Z9PA/DCF/95 dated 02.04.1996. Total area of khasra no. 209 in village Saidulajaib is 19

bigha 0 biswa.
As per affidavit filed by Revenue Department on 05.04.2019 in the case no. O.A. 58/2013
b in the matter of Sonya Ghosh vs Govt. of NCT of Delhi, an area of 5 bigha 11 biswa out of 19
\,  bigha in khasra no. 209 is encroachment in the form of Unauthorized Colony.

This khasra no. is iﬁvolved in a Court matter in Hon’ble NGT in thga matter of Corruption
Removal Society through Secretary Vinay Kumar Walia vs Department of Forest & Wildlife, Govt.
of NCT of Delhi through the PCCF & Anr, Vide case 1o, O.A. no. 535/2024.

As the matter is subjudice in Hon’ble NGT therefore there is an urgent need for joint
demarcation on khasra no. 209 in village Saidulajaib.

Also multiple instances have been recorded where it has been witnessed that this khasra hag
been encroached or attempts have been madé to encroach khasra no. 209 in village saidulajatb.

| Hence, you are hereby requested to fix a schedule for joint demarcation/ground demarcation
\ in the presence of Forest & Revenue ofﬁcial;;;khasra no. 209 in vilﬁéﬁéidtﬂaj aib s:)h;;to make

the determine the exact extent of forest land and encroachments can be removed.

i Yours faithfully,

-

Dy. Conservaipr of Forests
SoutlrForest Division



.r]'

Enclosed as above:

o r',‘opy to:
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The Conservator of Forests, Department of Forests and Wildlife, GNCTD, o Floor, A
—Block, Vikas Bhawan, I.P. Estate, New Delhi-1 10002, for kind information.

The Deputy Commissioner of Police {South), Office of the Deputy Commissioner of
Police (South), Mayfair Gardens, Hauz khas, New Delhi- 11006, for kind information
and request to provide any kind of police assistance required for smooth disbursal of

joint demarcation exercise as per scheduled by SDM (saket) which will be intimated
later on.

The Sub- Divisional Magistrate (Saket), South District, MB Road Saket, New Delhi,
Delhi 110017, for kind information and necessary action.

The Station House Officer, Police Station- Mehrauli, for inforination and request to
provide any kind of police assistance required for smooth disbursal of Jjoint demarcation
exercise as per scheduled by SDM (Saket) which will be intimated later on.

RO (South Range), South Forest Division, for information and necessary action.

PA (Legal), South Forest Division, for kind information.

Dy@m ator of Forests

outh Forest Division

22



~

Urgent Court Matter

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044,

;lwop
‘The District Magistrate {South)
Office of the District Magistrate (South)
MDB Road, Saket
New Delhi - 110017,

Sub:  Regarding encroachment removal program or forest iand to be schieduled by DTF
in South District as per the direction received during Iast meeting of Oversight
Commitiee. o

Sir, _

As per the directions received. during (he last meeting of oversight commitiee under the
Chairmanship of DG (Forests) & S8, following khastas have been identified in Southern Ridge
are identified for encroactment removal program to bhe taken up by District Task Force chaired
by DM (South).

As directed vide Judgment made by Hon’ble NGT in O.A no. 58/2013 in the matter of
Sonya Ghosh vs Govi. of NCT of Delhi on 15.01.2021 and directions given to the Department of
Forests & Wildlife, Govt. of NCT of Delhi in various Oversight Committee meeting that in
compilance of Hor’ble NGT order encroachment removal-thmugh DTF has to be scheduled. The
Hon’ble NGT order dated 15.01.2021 states that * 16. In view of above, we direct that the Delhi
Government through the Chief Secretary, Delhi to ensure thor vequisite Notification under
Section 20 of the Indian Forest Act, 1927 is issued within three months in respect of the areq
about which there is no controversy. Further acrions to be taken by the Delhi Government may
include suitable protection by Jencingtwvall and vfgffance. ldentification of the remaining areq

and action 10 plan for removing the encroachments be ensured within next three months.

£. No. S6/DCE(SMLand/Misc.2022-23/44 2 © A . Dated: $s2 ! o %/ Dy
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Execution of the action plan will be primarily under the Chief Secretary Delli, who is also the

Chairman of the Ridge Managermenr Board.

17. We direct constitution of an Oversight Conunittee (OC} io be headed by DG Forest.

MoEF&CC, Govermment of India with the Secretaries Revenue and Forest‘, Delhi Govr, the

PCCF, Delhi, rthe concerned Deputy Commissioners, Delhi and the nominees of Police

Commissioner, Delki and the Forest Survey of India, Delradun as members., Main function of

the OC will be 10 oversee progress with re gard (0 the removal of encroachments Jrom ihe Ridge,
its protection by wav of Jencing/boundary

wall and preparation of management plan for its
restitution,

The Commistee will be Jree 1o co-opt any other authorities/Experts. The Nodal
agency will be the PCCF Delhi Jor coordination and compliance. First meeting of the
Committee may Ee held within one month and thereafier review may be underiaken periodically
preferably at least once in a month 1ill the uction plan is execured.”

List of forest land to be scheduied throush DTF for encroachment removal

SL. No. Khasra Forest Areass | Encroached Area Type of
No, per records as per affidavit | encroachment
filed - by | as per affidavit
Divisional filed by
Commissioner Divisional
before  Hon’ble | Cemmissioner
NGT on | before Ilon’ble
05.04.2019 in the | NGT on
matter of Sonva | 05.04.2019 in
Ghiosh vs Govt. of { the matter of
NCT of Delhi Sonya Ghosh vs
Bigha | Biswa | Bigha | Biswa | Govt. of NCT of
Delhi ‘
Yillage - Ayanagar
1. 843 4 16 0 12 Unauthorized
— -Colony
2 848 4 16 0 14 Unauthorized
Colony
3. 886 4 l& 0 8 Unanthorized
Colony
4. 1358 4 16 i 2 Peer Mazar
3. 1350 | a4 16 1 16 Peer Mazar
6. 1360 1 16 0 14 Unauthorized
' Colony
7. 1369/2 3 ] 2 17 Unauthorized
' : : Colony
8. 1371/2 2 0 0 12 Unauthorized
Colony
9. 1376/2 1 0 O 12 Unauthorized

24
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‘ Colony
10. 1377 4 G 2 14 Unauthorized
Colony
il 1387 4 16 0 4 Unauthorized
Colony
12, 1403 4 16 2 4 Pnauthorized
Colony
13. 1414/% 1 0 0 4 Unauthorized
, Colony
14. 1423/2 i 0 4 14 Unauthorized
Colony
15, 1427 2 & 4 ) Unavthorized
. Colony
16. 1440 4 16 2 0 Unauthorized
' Colony
17. 1444 1 4 1 4 Unauthorized
Colony
18 1978 4 i6 1 16 Unauthorized
Colony
19, 1979 4 14 2 3 Unauthorized
_ Colony
20, 1980 4 4 1 g Unanthorized
Colony
21 1981 4 16 0 14 Unauthorized
Colony
Total 74 18 33 13
__ Village - Jaunapur
22, 67412/1 1 9 1 o Unauthorized
Colony (Bhim
Basti)
23 T8//11 4 16 0 O Farm House
Encrogchemnt
24. 78420 4 16 0 14 Farm House
. Encroachemmn
25 18421 4 16 0 15 Farm House
Eacroachemnt
Total 15 7 3 7
Village - Nebsarai
26. 26 6 8 6 & Unauthorized
Colony
27. 27 & 18 2 12 Unauthorized
' Colony
28. 28 4 16 4 i6 Unauthorized
Colony
28, 29 2 17 2 £7 Unauthorized
Colony
30. 30 5 0 5 0 Unauthorized
Colony
31. 31 3 5 3 5 Unautharized
Colony
32. 135 4 1& 4 16 Unanthorized




‘I Colony
Total 34 0 28 14
Village - Bhatti
33. 1333 | 3 2 5 2 Farm Haouse
Encroachment
34, 1535 0 9 O 9 Uday Agarwal
Farm
Encroachment
Total 5 11 5 11
Village - Dera Mandi
35, 2585 4 8 2 13 Farm House
Encroachment
36, 2548 4 iz 4 12 Farm House
Encroachment
Total 16 - 0 7 7
Village — Saidulajail
37. 209 19 1] 5 11 Unauthorized
‘ Colony
Tatal 19 H =] i1
Village — Chattarpur
38. 139 4 i6 4 16 Unauthorized
Colony
39, 140 4 16 2 10 Unauthorized
Colony
44, 204 G 12 2 7 Unauthorized
Colony
41. 203 5 & 0 14 Unauthorized
Colony
Total 21 iH 10 7
Village - Sathari
432, 1076 5 9 5 9 Unauthorized
‘ Colony
43, 1080 i1 11 11 11 Unauthorized
Colony
45, 1092 1 10 1 10 Unauthorized
Colony
46. 1099 120 0 z ¢ Unauthorized
Colony
Total 138 10 26 16
Grand Total 318 6 116 0
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The above mentioned Ikhasra nos. fal] under Notification 1996 and encroachment as
mentioned in affidavit filed by Divisional Commissioner before Hon’ble NGT on 05.04.2019 in
the matter of Sonya Ghosh vs Govt., of NCT ot Delhi. Approximately, an ares of 9.6 ha i«

identified for encroachment removat through DTT.



Also, special directions have been given in 135% §TR meeting held on 19.07.2024 for
taking up encroachinent removal drive for khasra nos. 1076 & 1080 in village Satbari which are
forest land as per order 1987 and encroachment as mentioned in affidavit filed by Divisional
Commissioner before Hon’ble NGT on 05.04.2019 in the matter of Sonya Ghosh vs Govt. of
- NCT of Delhi. Also, adjacent 1o kh. nos. 1076 & 1080 in village Satbari there are kh. nos. 1091,

1092 & 1099 which are forest land as per order 1987 may be taken up for encroachment removal
drive through DTF. '

Hence, above mentioned khasia nos, may be taken up for encroachment removal plan
through District Task Torce chajred by DM (South} at the earlicst to ensure seamless execution
of encroachment removal drive. The matter may be mken up at uitmost priority in carhpiiance of
the various orders of Hon’ble NGT and Hon'ble Migh Court of Delhi.

Yours faithfully,

R

Seath Forest Pivision
pral
Copy to:

1. The Additional Principal Chief Conservator ol Forests/HIOD, Department of Forests
and Wildlife, GNCTD, 2™ Floor, A -Block, Vikas Bhawan, L.P. Gstate, New Delhi-
110002, for kind information. ‘

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor,

A —Block, Vikas Bhawan, 1P, Estate, New Pelhi-1 1002, for kind information.

The Sub-divisional magistare (Saker), MB Road, Saket, New Delhi-1 10017, for kind

information and necessary action,

4. The Sub-divisional magisirate (Mehrauli), Old Tehsil Building, Mehrauli, New
Dethi-110030, for kind mformation and necessary action.

L

DEF (South)
Seuth ¥ or;ag_t P@}nsmn

27
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Reminder ~ 1
Ureent Court Matter

GOVERNMENT OF NCT OF DL
. DEPARTMENT OF FORESTS & WILDL, HYE
OFFICE OF DEPUTY CONSERVATOR OF FURESTS {(SOQOUTH)
NEAR DR, KARNISINGH ‘wH(}GTlN(‘ RANGE.
TU{;HLAI\ABAD NEW DELHI- 110644,

Ta,

The Distriet Magistrate (Souh)

Oifice ol the District Magtstrale (South)
MB Road, Saker

New Delhi —~ 10017,

Sub:  Regarding encronclunent removal program on forest land to be scheduled by DTF
in South District as pcr the direction received during last meeting ﬂf Oversight
Commitice.

Sir,. : _ ‘ - .

As per the directions regeived during the Jast meeting of aversight commities under the

Chairmanship of DG (Foresis) & 88, following khasras have been identified in Southern Ridge

are identified for encroachment removal program to be laken up by District Task Force chaired

by DM {South).

As directed vide Judgmem made by Hon’ble NGT in O.A no, 58/2013 in the mateer of
sonya Ghosh vs Govi, of NCT of Delhi on 15.01,2021 and directions given to the Depariment of
Forests & Wildlife, Govt, of NCT of Delli in various Oversight Comminee meeting that in
compliznce of Hon’ble NGT order encroachment removal through DTF has to be scheduled. The
Hon'ble NGT order dated 15.01,2021 states that = 16, In view of above, we divect that the Delli
Governinent. thr ough the Chief Seeretary, Delhi to ensure that requisite Norification uneler
Section 20 of the fudian Farest det, 1927 Is issued within three monhs in respect of the ared
about which there iy o controversy. Furiher uctions to he feken by the Delhi (’?cwv&mrwu PP
elude suitable protection hy fencingfwall and vigilance. Idemtification of the rematning ared

. . L e e e RIOIAS.
and action 10 plan for remeving the encroachments be ensived within next three

Snannad with NamQrannar

F. No. 04/DCF(S)/Land/DTFR024-250 SAG0 —FY Dated: )% }}m L&b,
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Execution of the action plan will be primarily under the Chief Secretary Delhi, who is also the

Chairman of the Ridge Management Board.

17. We direct constitution of an Oversight Committee (OC) to be headed by DG Forest,
MeEF&CC, Government of India with the Secretaries Revenue and Forest, Delhi Govt., the

PCCFE, Delhi, the concerned Deputy  Commissioners, Delhi and the nominees of Police

Commissioner, Delhi and the Forest Survey of India, Dehradun as members. Main function of

the OC will be to oversee progress with regard to the removal of encroachments from the Ridge,
its protection by way of Jencing/boundary wall and preparation of management plan for its
restitution. The Committee will be free to co- ~opt any other authorities/Experts. The Nodol
agency will be the PCCF, Delhi Jor coordination and compliance. Fzrst meefing of the
Committee may be held within one month and ther eafter review may be zmde; taken periodically

preferably at least once in a month till the action plan is executed.”

List of forest land to be scheduled through DTF for encreachment removal

SL. No. Khasra Forest Area as | Encroached Area Type of
No. per records a8 per affidavit | encroachment
filed by | as per affidavit
Divisional filed by
Commissioner Divisional
before  Hon’ble | Commissioner
NGT on | before Hon’ble
05.04,2019 in the | NGT on
matter of Sonya | 05.04.2619 in
Ghosh vs Govt. of | the matter of
NCT of Delhi Sonya Ghosh vs
. Bigha Biswa Bigha | Biswa | Govt. of NCT of
Delhi
Village - Ayanagar
1. 843 4 16 0 12 Unauthorized
Colony
2. 848 4 16 0 14 Unauthorized
. Colony
3. 886 4 16 0 3 Unauthorized
B Colony
4. 1358 4 16 1 2 Peer Mazar
3. 1355 4 .16 1 16 Peer Mazar
6. 1360 1 16 0 14 Unauthorized
' : Colony
7. 1369/2 3 0 2 17 Unauthorized
Colony
8. 1371/2 2 0 0 12 Unauthorized
Colony
9. 137672 | 0 0 12 Unauthorized
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Colouy
10, 1377 4 0 2 14 " Unauthorized
Colony
11. 1397 4 16 0 4 Unauthorized
Colony
12. 1403 4 16 2 4 Unauthorized
Colony
13, 141441 1 -0 0 4 Unauthorized
Colony
14. 1423/2 f 0 4 16 Unauthorized
Colony
15. 1427 2 6 4 16 Unauthorized
Colony
16, 144G ! 16 2 0 Unauthortzed
Colony
17. 1444 1 4 1 4 Unauthorized
Colony
l&. 1978 4 16 1 16 Unauthorized
Colony
19. 1979 4 16 2 5 " Unauthorized
Colony
20. 1980 4 16 1 9 Unauthorized
Colony
21. 1981 4 16 0 14 Unauthorized
Colony
Total 74 - 18 33 13
Village - Jaunapur
22. 67//12/1 1 9 1 9 Unauthorized
Colony (Bhim
Basti)
23 Tai/11 4 16 0 9 Farm House
Encroachemnt
24. 781120 4 I6 0 14 Farm House
Tincroachemnt
25. 781721 4 16 0 15 Farm House
Encroachemnt
Total 15 7 3 7
Village - Nebsarai
26. 26 6 8 6 8 * Unauthorized
Colony
27. 27 6 18 2 12 Unauthorized
Colony
28, 28 4 16 4 16 Unauthorized
' Colony
29. 29 2 17 2 17 Unauthorized
Colony
- 30. 30 3 0 5 0 Unauthorized
Colony
31 31 3 5 3 5 Unauthorized
Colony -
32. 135 4 16 4 16 Unauthorized
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j ' Colony -
Total 34 L0 28 14
Village - Bhatti
33, [333 5 2 5 2 Farm House
Encroachment
34, : 1555 0 9 0 9 * Uday Agarwal
& Famm
Encroachment
Total 5 11 5 11
' Village — Dera Mandi ’
35. 25//5 4 8 2 15 Farm House
Encroachment
36. 25//6 4 12 4 12 Farm House
Encroaclunent
Total 10 -0 -7 7
Village - Saidulajaib
37. ‘ 209 19 0 5 1 Unauthorized
' Colony
Total 19 0 5 11
Village — Chattarpur
38. 139 4 16 4 16 Unauthorized
Colony
39, 140 4 16 2 10 Unanthorized
Colony
40. 204 6 2 2 7 “ Unauthorized
Colony
4]. 205 5 6 0 14 Unauthorized
Colony
Total 21 10 10 7
Village - Satbari
42. - 1076 5 9 3 9 Unauthorized
Colony
43, 1080 11 11 11 il Unauthorized
Colony
45, 1092 1 10 | 10 Unauthorized
Colony
46. 1099 120 0 2 0 Unautherized
' Colony
Total 138 10 20 10
Grand Total 318 6 116 0

The above mentioned khasra nos. fall under Notification 1996 and encroachment as
mentioned in affidavit filed by Divisional Commissioner before Hon’ble NGT on 05.04.2019 in
the matter of Sonya Ghosh vs Govt. of NCT of Delhi. Approximaicly, an area of 9.6 ha is

identified for encroachment removal through DTF.
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I
Also, specinl dlri,(:li{}n‘a Tnve Iwcn diven in 135" g meeting held on 19.07.2024 for

{or khusra nos, HO76 & 1080 in villape Satbari which are
lerest land as per order 1987 and eneromehimen

wking up encroachment remaval ditve

a8 mentjioned in affidavit filed by Divisionat

Commissioner before Hon'hle NGT on 05.04.2019 in the matier of Sonya Ghosh vs Gowt, of

NCT of Delhi, Also, adjacent w k. nos, 1076 & & TR0 in villuge Satbari there are kh. nos, 1091,

1092 & 1099 which ure forest land as per order 1987 may be taken up for encroachment remova

drive through DT,

Henee, above mentioned khasra nos, may be taken up for encroachment removal plan
(hrough Distriet Task Force chnired by DM (Soulh} at the earliest 1o ensure seamless execution
of encroachment removal deive. The matter may be taken up af utrmast priority in compliance of

the various orders o Hon*ble NGT and Hon'ble High Court of Delhi.

Yours faithfully,

Copy to:

L. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests
and Wildlile, GNCTD, 2™ Floor, A ~Block, Vikas Bhawan, LP. Estate, New Delhi-
118002, for kind information.

2. The Conservator of Forests, Depariment of Forests and Wildlife, GNCTD, 2 Floor,
A ~Block, Vikas Bhawan, 1.2 Estate, New Delhi- 110002, for kind mi"urmmlon

3. The Sub-divisional magistrate (Smlu:t), MB Road, Saker, Nﬁw Delhi-1 10017, for kmd-

information and necessury action.

4. The Sub-divisional magistrate (Mehrauli), Qld Tehsi] Building, Mehraull New
Delhi-110030, for kind information and necessary action.

a}g h)
South Fﬁrest‘{)&

Rranned with NamQrannar
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S (’s
_GOVE RNMENT OF NCT OF DELMI \7 u@ ,
OFF CE er THE SUB DIVISIONAL MAGISTRATE (SAKET)

MB R AD SAI(ET NEW DELHI-110068
Teiephene‘nﬂ 29435190 3«3“6 TR email addrass: sdmsakel@amail LM
FNO SDM SKTIEDEM

Date- / ¢ /;;2,} Lo

M}NUTES OF MEET!NG

maeling under lhe ‘chairmanship of the DM (South) regarding
st land Was heid on

A Dis'tnet Task Force s (DTF)
encmachment femaval pregram on iore

The meelmg was atlended by the fo!iawmg off cers/ofl"mals -

10. - Dtslﬂet Magtstmte (Soulh)
n. B Sh; leui Pandey DCF {Soulh)
12 Sh Rahui Sat ADM

iwa Rangeomcer, Forest Deparlment
. ojPalSmg O(A : i

o At-..the ‘Outset. ; the chatrman welcomed all lhe uffucersloff cials, who att

ended the ‘meeting. Khasra
- wise detalls were prewded b .he forest deparlmen! fon encroachment removal on forest land (Annexure 1)

omeofVilage: L e KhasraNO (Area) OrderiNolification
' e :Z?Z::awage R ) 1988 & 1996
RS A S ey 1988 & 1996
CoomEsy 1988 & 1995 |
o e 11988 & 1995 -
N K E 11988 & 1396
= Co s 1198887908 T
B B R — 1988 '
| 1333: {52y ST 4996,
2 888 |
L1887 E 195
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080 (11111987
L Y O [ —

al of encroachment of above menfioned khasta no., the
o prepare o schedule for phase wise encroachment removal, Prior potice

As the foras) dep
forest deparimen is
may be given 1o e allege

d encroachers, 1t is also ¢ . A ,
can i . S, 1118 also direcled (hal relevan! exisling provisions like GRAP ma
belakeninlo consideration. =~ ‘ that relevant exlsling pr /

partment requasted for [emov
dlrecled

The meeting ended with a vote of thanks fo the chair,

This is issues with the prior approval of DM (South)

b

'PA'to DM (South), M.B. Road Saket, New Delp.

Deputy Conservator of forests (South), Deparlment of Foresls & Wildiife

d , Near Dr. Karni Singh
Shooting Range; Tughtakabad, New Delhi 110044 =

AD_M‘(SOUlh) - |
Puneet Kumar Tiwari, Range Officer, Forest Department
Sh. Moj Pal Singh, E.O (AG), -

-Sh, Rakesh Kumar Pahwa, Tehsildaar (Saket), -

 Sh. Rajesh Sharma; Patwari, :



F. No. 04/1)(:1‘(3){14.\:1(:/1)*1‘1*/zuzms(

Ta,

Sub:

Ref:

Sir,

(DT dated 10.12 2024 held under the, chau m'mshlp of DM (South) v1de which the encro
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URGENT DTEFMATTER

GOVE RNMFN IOV NCT OF DELFY
_ DEPARTMENT OF FORESTS & WILDLITL
OFFICE OF DEPUTY CONSERVATOR OF FOREST S(SOUTIH)
~ NEAR DR, KARNI SINGH SITOOTING RANGE T

IUGHLAKABAI) NEW DELHI- umm >

w] 0\58”- &\ _Dated; m“’é\m\ 2.5

'lhe Deputy Commissioner of Poljce (South) .

Office of the Deputy Connmssmnm of Pohce (Soulh)
Mayfair garden, .

Hauz Khas, New Dblhl- 1 10016
Request to prnw(lt, police tmccs| for. camdm‘ttwn with forest officials to cxecute

encroachment removal plan .1pp1 ovcd by Dﬁtl ict Task Foree vuic minufes of meeting
dated 10.12.2024. '

F.NO faDM/‘}KTJQUZf-l/ZSOS dated 1() 12 2{)24 (copy ens.losed)

Kind attention is dnwn lowards the mmules of the meennw of the District Task Force

achment

removal plan on forest 3and idlhng Southem Rldgt which has been approved by DM

(South)/Chairman DTF.

given below:-

|
The detail of the forest land on which encroachment removal plau has to be carried out is

SL. | Khasra Forest Area Village © TPolice
No. no.’ ' R Station
| Bigha | Biswa
1 26 - .06 08 Neb Sarai Mehranli
2 27 06 18 | Neb Sarai Mehrauli
3 28 04 16 Neb Sarai Mehrauli
4 29 02 17 MNeb Sarai Mebrauli
5 30 : 05 - 00 Neb Sarai Mehrauli
6 31 - 03 05 Neb Saraj Melhrauli
7 {135 A 04 16 Meb Sarai Mehrauli
8 1333 05 02 | Bhati Maidangarhi
9 1555 00 09 | Bhati Maidangarhi
10 {7209 19 00 Saidulajaib Mehrauli
[l 140 ' 04 16 Chattarpur Mehrauli
121204 06 12 Chattarpur Mehrauli -
13. 1205 03 (6 Chattarpur Mehrauli
14 11076 03 0y Satbari - Maidaugarhi
15 FO8(} Il bl Satbari Maidangarhi
16 | 1099 120 00 Satbari Maidangarhi | -

IHence, it is requested fo kindly direct the coneerned SHO to provide adequate Police Foree

with lady constables for executing the above said encroachment removal plan which is expected to



b scheduled f""“,‘ 10.03.202s. However, 14&G[2g1ixzmnd the schedule of the cominglassmnb!y
. lections in Dell, the detailed }_S_G:;lt_\\ri-sa schedule along with eviction notices will be sent at Jater
stage. " |

This issues with approval of DCF (South),

Yours faithfully,

y ﬂ’m('})‘;
; RN
Range Officer
South Forest Division
Enclosed as aboves '

Copy to:

1. The District Ma

gistrate, Sonth District, MB Road. saket, New Delhi-11001 7, for kind

information, o

2. The Deputy Conservator of Torests (P&M), Department of Forests and Wildlife,

GNCTD, 2" Floor, A —-Block, Vikas Bhawan, LP. Estate, New Delhi-110002, for kind
information. .'

3. The DCF (South) for kind information and necessary action.

P L—C""““*‘
Range Officer
South Forest Division
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